IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDEZ
AT HYDERABAD

u | .
0.A.Ne.928/96 B _ate ef Order: 2/.8.96

éETWEEN:

1. S.Mehan Ra®

2. M.David Ratha Raj
'3, V,Bhaskar

4. C.Venkataiah . A@pli#ant

AND

1. Senier Divisienal Persennel Officer,
S.C.Rly., Vijayawada Divisien,
Vijayawada, Krishna Dist,

2. Divisienal Railway Manager, S.C.Rly.,
Vijayawsda Divisien, Vijayawada,
Krishna Dist.

3. Genefal Manager, S,C.R1ly., |
Rail Nilayam, Secunderzbad. .a Res?onée ts.

Ceunsel for the Apslicants eo M.l
Ceunsel fer the Respendents .. Mr.V.Rajeswaras Rae
CORAM:

HON'BLE SHRI R.RANGARAJAN : MEZMBER (ADMN,

— mm e mm e em— e e e
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X Oral erder as per Hen'kle Shri R.Rangarajan)Memper (Admn,
. [ ‘
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There are 4 applicants in this OA, Jhey |jeined Huwli

i
Divisien As Assistant Statien Master., They

l
Hubli divisien subsequently te their next higher grade eof
l

Rs.1400-2300/ 425-640 in that éivisien., I'They

are preometed

applied ferd
transfer te Vijayewada divisien., That ﬁeque t was acceede
and they were transferred te VijayawadalDivfsi@n as per A-
This annexure alse shews the last pay drawn [by them when
were relieved frem Hukli divisien at celumn|Ne.5. When t

asplicants jeined in the grade ef £.1200-2040/erstwhile




Y [

-

m.330-56q)the pay asigéb by them at the time oﬁ reljef frem
Hulli divisien w;s net pretected in the scale ef way ef Rs. 330~

560/ 1200-2040., Hence they filed representati#ms flor

|

pretecting their say at the time of inter-diviéi»n%l transfer

1
in accerdance with wara 1313 ef I.R.E.C. Vel-II. The
. ‘ 1
individual representatiens ef the aselicants 4re at Annexure-7,
|

8, 9 and 10. These representatiens were filed in 1995. It is
!

|
stated that na reply has been given te these Fepresentaticns yet

2. In view of the akeve they filed this OA eriying fer a
'

directien te the respendents te fix their paygin +ccordance

with tﬁe rule 1313 of Indian RailwayEstabliﬁhmen: Code Veol,IT

en their request transfer te Vijayawada divisien fin accerdance

with the €irectien given in OA.1252/94 en th% file of this

Bench with all censequential benefits includ{ng %rrears frem

the date ef their interdivisienal transfer. |

[
. . . 4 ! N @V(E *
3, - Similar OAs were dispeseéd ef by this Fribunal‘§n~

Ca.1252/94 is ene amonqgm them, The applicqnﬁsiL that case
alse were transferred en the request te Gun%akal divisien frem
Hubli divisien. When the pretectien ef pay[in the transfenﬁi?
caére was net dene they filed the abeve saig 0):1 seeking 3
directien te pretect their pay in accordancé with para 1313
;&iﬂ {1ii1) ef IREC Vel.II. That OA was sllewed +irecting the
respenédents te fix the pay ef the applicanqg in| that OA hy

pretecting their pay in accerdance with pa%a 1313 (&) (4ii)

ef IREC, |
' F
4. The applicants in this OA prayed thgt they are simila
| f on Hz Bawe
placed and hence their case alse has te beidis#osed of&gs it
is a cevered case, !
5. As the re.resentatiens are still pending with the

respendents it is felt sufficient if @ dirccti}n is given

te the respendants te dispese #f the representptisns ef the




the apwlicants herein in accerdance with the law k
in mind tﬁgidirectiens given in OA.1252/94. Hewsv

arrears, if any te be paid te them if the represent

! (

pewing
>, the

2tiens are

faveurasly dispesed ef is restricted te snly ene year prier

te the filing ef this OA,

6. In the result, the fellewing @&irectien is g

iven: -

The representatiens of the applicants enclesed as A-7,

8, 9 and 10 are te ez dispesed of in accerdance wi

th the law

by R-2 within a period ef 3 menths frem the daste ef receipt

of @ copy of this erder keeping in mind the direct
) :

by this Trikunal in OA.1252/9%; éé?the applicants

are similarly placed as the applicants in OA,1252/

the representatiens ef the applicants are faveurakl

the applicants are entitled fer arrears due te the

of pay igfan%;gé"Only ene year mprier te the filing

i.e. w,e, £, 26.7.95 (this OA was filed en 26.7.96)

T The QA is erdered accerdingly at the admiss

itself, Ne cests,

8. Registry sheuld sent a copy of this 0OA te R

with the judgement.
=

iens given
in this OA

94. If

pretectisen

of this QR

ien stage
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{ R.RANGARA
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TAN )

Membker (Admn.)

Dated: 2nd Auzust, 1996

(Dictated in Open Ceurt ) T 511
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ly disposed ef



0.2.928/96,
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Copy tei=

1,

2.

3.
1,

Sq.

Rem/ -

Senier Divisional Persennel Cfficer, S.C.Railway, vijaya
wada Dlvisien, vijsyawada, Krishna District,

Divisienel Railway Manager, S.C.Railway, Vijgyawads
Divisien, vijesyawata, Xrishna Dist.

General Manager, S.C,Railway, Railnilayam, Secunderabad.
One cepy te Sri. M.C.Jaceb, advecate, CAT, Hyd.
One copy te Sri, V.Rajeswara Rae, SC for Riys, CAT, Hyd.

Ona cepy te Library, CAT, Hyd.

One spare cony.
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